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outstanding soldiers starting with Field 
Marshel Sam Manekshaw. He is a Gujarati 
from Surat. 

SHRI N.K.P. SALVE (Maharashtra) : He 
is not here to defend himself. 

SHRI PRANAB MUKHERJEE (West 
Bengal) : He is appreciating him. 

SHRI PRAFULL GORADIA; I am not 
criticising. I am only quoting him as an 
outstanding example of an outstanding 
soldier. The Second Commander-in-Chief—
in those days there was no Chief of Staff but 
it was a Commander-in-Chief—of the Indian 
Armay was Rajendra Sinhji from Jamnagar. 

(The Vice-Chairman, Shri Adhik 
Shirodkar, in the Chair) The Air Force was 
also once headed by a Gujarati i.e., Air Chief 
Marshel Engineer. Yet, only less then 1% of 
the people from Gujarat are in the Indian 
Armed Forces. It is because there are no 
recruiting centres in the State which would 
attract the youth spontaneously, to join the 
forces. Let us assume that even if we did not 
have this martial aptitude, surely, as a border 
State, it would be necessary to inculcate in, 
the ethos of Gujarat the martial characteristic. 
Well, that is the surest way to protect a border 
State. The other strange thing is about the 
Navy. We have India's longest coast line and 
we have some outstanding sailors, 
particularly, from the community of Kharwas 
who unfortunately, confine their employment 
to the merchant navy because again, there are 
not sufficient recruitment facilities to induct 
them into the Indian Navy. Sir, Gujarat used 
to trade even during the days of Roman 
empire and earlier, right across the seas to 
import and export goods. So, we have not 
only a long coast line but also a long tradition 
of sailing and yet, the Navy does not have any 
base in Gujarat. 

1.00 P.M. 

Therefore, Sir, I would like to appeal, 
through you, to the Ministry of Defence to 
reconsider this issue and give a recruiting   
centre   to   Gujarat,   be   it 

artillery, or cavalry, or any other wing of the 
Army or the Navy. Then, there is not even a 
single recruiting centre of the Air Force also. 
Sir, it is very  important to open a recruiting 
centre here. It would provide employment to 
the youths of Gujarat. So, I would appeal to 
you, let this injustice not continue. Tliank 
you. Sir. 

SHRIMATI URMILABEN 
CHIMANBHAI PATEL (Gujarat) : Sir, I 
would like to join with Goradiaji. Gujarat is a 
border-State, adjoined with Pakistan, and, you 
know, our relations with Pakistan are tense. 
Terrorist activities, smuggling and anti-soical 
activities are there from the other side of the 
border. So, I think, it is the bare necessity at 
this critical juncture that people of Gujarat 
should be given due importance. We are 
militants, even ladies can also fight. There are 
so many militant communities in Gujarat. The 
Tribal population of Gujarat is also militant. 
So, there should be a Gujarat cavalry. I 
support Goradiaji. I would like to appeal 
through you that the Ministry of Defence 
should take a quick action in this regard. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHRIODKAR) : Now, Kumari Nirmala 
Deshpande. Please complete within three 
minutes because we have more than fifteen 
Special Mentions, and unless the names have 
been given in advance, I would not permit 
anybody. 

Take-over of the Janmorcha, Hindi Daily, 

Along   with    27,000   other   cooperative 

Societies by U.P. Government 

KUMARI NIRMALA DESHPANDE 
(Nominated): Mr. Vice-Chariman, Sir, in 
Uttar Pradesh there is only one daily 
newspaper, that is, the Janmorcha, which is 
run by a cooperative society of workers and 
journalists. It is a hindi daily, published from 
Faizabad. 

In 1956, the first Press Coiftmission, under 
the chairmanship of ' Justice Rajadhyaksha, a 
judge of the Supreme Court of India, was 
constituted with eminent members like Dr. 
Zakir Hussain, 
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Acharya Narendra Deo, Mr. Chalapati Rao 
and Prof. V.K.R.V. Rao. That committee 
recommended, "As there is a growing 
influence of capitalists over the newspapers, it 
is desirable that workers cooperatives be 
formed to run newspapers." On this advice, 
the Janmorcha came into existence in 1958, as 
the first newspaper of a workers' cooperative. 

The Janmorcha has earned a name from 
national and international experts, as a 
crusader of secularism and for free and fair 
reporting. It is a popular daily of central Uttar 
Pradesh. Its editor, Shri Sheetala Singh, is a 
member of the Press Council of India. He is a 
reputed journalist, known for honesty, 
integrity and justice. The Janmorcha under 
his leadership has earned a name, during the 
Ayodhya crisis. 

All of a sudden, the Government of Uttar 
Pradesh changed the rules of cooperative 
societies and took over all the 27,000 
cooperative societies of UP, including the 
Janmorcha Society on 11th July, and 
appointed a receiver. The democratic set-up 
was not allowed to exist and the Government 
declared that elections to the societies will not 
be held before June, 1999. The Janmorcha 
Society was not given any opportunity to 
represent its case or hold elections according 
to new rules. The U.P. Cooperative Societies 
Act, 1965, Section 4, Subclause 'E' says that 
democratic set-up is a must, but going against 
these rules, the Government has appointed 
officers in all cooperative societies, including 
the Janmorcha Society, as receivers. 

The fmancial management of the Jan-
morcha Society has always been good, and no 
grant or subsidy from the Government has 
been taken. The workers' society has been 
managing the newspaper very well for the last 
few decades. So, I would like to know under 
what rule it was taken over. 

In 1992, when Shri Kalyan Singh was the 
Chief Minister of UP, there was an 

attempt to take over the Janmorcha Society, 
but as there was a big uproar in the UP 
Assembly, a Committee was constituted to 
look into the matter, which went into the 
details and appreciated the functions of the 
Society and called it an 'A' class society. 

An Enquiry Committee was constituted 
which went into details and appreciated the 
functioning of the Society and called it an 'A' 
class Society. The Supreme Court's decision, 
in SCC 1985, part (I), page 64, says 'It is the 
duty of the court to preserve the freedom of 
expression.' But going aginst this decision the 
Uttar Pradesh Government has appointed a 
receiver on Janmorcha Society by amending 
the rules of Societies. And the Society was 
into given an apportunity to hold fresh 
elections according to new rules. This is a 
threat to the freedom of Press. And I would 
like to draw the attention of this House 
through you. 

�� ��!�;A D��/ (!k� .)�1): ��, �� ���2 �4 
������2 ���� ��ह�� हO	;....('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): I have ....(Interruption) I 
have the names before me which are already 
written. And I will call out only those names. 
These are the instructions. Beyond that I will 
not call. {Interruption) Only associate 
Yourself with one sentence. 

�� ��!�;A D��/ (!k� .)�1): ��, !k� .)�1 
�� �ह �� ����1�ह� �%�� ह%, !���  ����6 ह� 
!��� *R�0�� ���� ह4; �ह 5�T����� �2� ���0 ह%, 
.�� �� ��� घ�2�� �� ���0�ह� ह%; ह� 5��� ���  
.�2 ���� ह4 +� ������ �)-�� ��  ����, �� 
5��� 3��� ������2 ���� ह4;.....('����)... 

THE VICE-CHAIRMAN : Let me call out 
the names that are there, (Interruption.). The 
names are given. 

�>���� W@%)�l�� ��� 3���(�@ह��) ��, 
������2 ���� �� ��	��� �ह� ह%; <���� 
������2 ���� �� ह�� <���� )���� 
;....('����)...
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THE VICE-CHAIRMAN (SHRI ADHIK 

SHIRODKAR) : You can there is no doubt 
that you can associate yourself. Please 
^...(Interruption) Certain Members' names are 
given. Let them complete; then kindly 
associate yourself in one sentence. Now, Mr. 
Gurudas Das Gupta. 

SHRI JITENDRA PRASAD : This is a 
very important matter. This concerns the 
freedom of the Press. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR) : Yes, I agree. 

�� �� .�d�� ���ह/� (!k� .)�1) �<� 
������� ��ह@, <� �� �T��1� ���� ���� ���; 
....('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR) : Kindly allow the Members 
whose name are already there with me to 
speak. They will be permitted to speak for 
on^ minute; thereafter all those who will be 
able to associate themselves with one 
sentence can do so and it will be taken on 
record. 

�� 9�� /N ��/� (!k� .)�1): ��, <��� ह� 
<��� ���)� ���� ��ह�� ह4, �� �ह .�� �� 3��)� 
�� ��� ह%; *��� ����� �� 3� T�����2 ���� �� 
���U� <��� <	2�6��� ���; ह ह� ��� ��ह�� ह4; ह� 
��� ह�	 ��  �ह�� ��� ह4, ह� ����� ह4 �� �ह �����D 
@ह�� 5xb� ���� ह%;....('����)... 

�� �� .�d�� ���ह/�> �ह$ <� �� �T��1� 
���� ���; �ह �T��1� ���� �� ��� 
ह%;....('����).... 

THE VICE-CHAIRMAN : Please let the 
Members {Interruption) I entirely a^ee with 
your sentiments, (interruption) 

†[ ]Transilteration in Arabic Script. 

Please sit down. The names which are there 
on the list will be called out. Otherwise, if 
anybody interrupts, I will direct that nothing 
will go on record. So k>ng as I am there in 
the' Chair, the Members whose names are 
given will speak; the rest of the Members will 
only associate themselves with one sentence. 
The sentiments are there, I accept them. But, 
if the sentiments are so grave, then the 
Members should have given their names in 
advance. (Interruption) Please, only the 
names....(/nferropfion) If anybody interrupts, 
nothing will go on record except the Member 
called, and that will be till 2.30 Mr. Gurudas 
Das Gupta, kindly proceed. (Interruption) 

�� ��� -t-�(!k� .)�1): �ह !k� .)�1 
����� �� �ह���1�ह� ह%, �� .�� �� 3��)� �� 
�R� ���� �� @�� ह%;....('����)... 

�� ��घ �D� .�!� (!k� .)�1): ��, !k� .)�1 
����� �� ह� ��� �� �ह������ ��  ����, ��  
5����� ��� ���� ह%;....('����)... 

�� @����� /�� (!k� .)�1 ): T���S� �� �� 
हR�� �� �? ह% ह�	 !k� .)�1 ��  
5	)�;.....('����)... �@� ��� �� �)�� ��� @�%� 
5��L@�� �� ;.....('����)... 

�� ��घ �D� .+!�> 3��� �� ह�	 f�� ���� &�, 
!��� ह��� ���� ह%......('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Will you cooperate with me? 
The Members whose names are given will 
speak, nobody else. Please allow Mr. Gurudas 
Das Gupta to speak. (Interruption) Please 
associate yourself when the names which are 
there on the list are over. Till 2.30 p.m. or 
.such timfc or as long as I am in Chair only the 
hon. Members whose names are given will be 
permitted to speak for one minute after that 
others will associate. Mr. Gurudas Das Gupta. 

�� ��हz�/ ^�� ��(!k� .)�1): !k� .)�1 
�� �ह �	*�� ����� ह%, <��� ह� ������2 ���� 
��ह�� ह4;.....('����)... 
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SHRI GURUDAS DAS GUPTA: The 

short point is that.... {Interruptions) 

�� ��घ �D� .+!�> 3��� ��� ह% ��� ह�	 ��-2 
��?......('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Yes, it is there in my list. 
(Interruptions) 

�� ��� -t-�> ��, ���� ��� �	घ�.� �>�� �� 
��� �ह� ह4?......('����)... 

�+��� p-0/�Q� �� ^��> ���� <���  3)�1 
�� �� �ह� ह%? ��, �� ���� �� �Ob �ह� 
ह4;.....('����)... 

 

} θ ¢ ŀźŠ˜  ĶΉ κ ŗΈ θ ¢ ŀźŠ˜  ĶΉ κ ŗΈ θ ¢ ŀźŠ˜  ĶΉ κ ŗΈ θ ¢ ŀźŠ˜  ĶΉ κ ŗΈ
ŚŶŮ˜ ĶΉ ĶǿŚŶŮ˜ ĶΉ ĶǿŚŶŮ˜ ĶΉ ĶǿŚŶŮ˜ ĶΉ Ķǿ:::: ŚΌ ̄  œǽ  śˆ  ňά ¬ ¡  śųΉ ¢ źǽ

øøøø›Ό  ι ̄  Řǽ ŗΧ  śˆ   źǽ Ńˆø ι{ 
�� ��� -t-�> ���� ��� <���  3)�1 �� �� �ह� 

ह%?.....('����)... 

�+��� p-0/�Q� �� ^���> � ���� �� �Ob �ह� 
ह4 �� �ह ह� �ह� ह% �� �ह$ ह� �ह� 
;.....('����)... 

 

}ŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀźŠ  ̃  ĶΉ κ ŗΈŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀźŠ  ̃  ĶΉ κ ŗΈŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀźŠ  ̃  ĶΉ κ ŗΈŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀźŠ  ̃  ĶΉ κ ŗΈ: Ç Ä
 ›ω  ĶΎ  ι  ĶΌ ̄  ŗΌ ÑΎ Ñ΅ ›Ό  ι ̄  Řǽ ŗΧ  śˆ  źǽ

øøøø ι  ĶΌ ̄  ŗΌ{ 
SHRI GURUDAS DAS GUPTA (W^ST 

BENGAL): Sir, I am on a very short point. 
(Interruptions) Sir, cooperatives have been 
taicen over. This is one aspect. It is not the 
whole aspect. They are trying to take over the 
cooperatives. But that is a matter to be 
decided by the Government and it can be 
challenged in a court of law. That is different. 

My short point is that a newspaper has been 
taken over. If we allow — I appeal 

†[ ]Transilteration in Arabic Script. 

to everybody; whether on this side, or, on that 
side — the Government to take over a 
newspaper, that can become a precedent for 
taking similar action in other parts of the 
country and it may affect the political interest 
of those whose political interest may be 
satisfied by taking over the Jan Morcha. That 
is the piont. 

Will the rule of law be allowed to function 
in this country or not? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Thank you, Mr. Gurudas Das 
Gupta. 

SHRI GURUDAS DAS GUPTA: One 
more thing. Sir. This is a newspaper 
which has refused to fall in line with the 
political thinking of the dominant politi 
cal party of Uttar Pradesh. Therefore, it 
has been done. It is an act of regimenta 
tion. It is a threat ............  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Please take your seat, Mr. 
Gurudas Das Gupta. 

SHRI GURUDAS DAS GUPTA: It is a 
threat to democracy. 

THE. VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Thank you, Mr. Guradas Das 
Gupta. Your one minute is over. The next 
name is Dr. Biplab Dasgupta's (Interruptions) 

SHRI NARENDRA MOHAN (Uttar 
Pradesh): Sir, on a point of order. (Inter-

ruptions) Sir, we have decided in all the 
cases~that the conduct of a State Government 
cannot be discussed unless it is contrary to the 
Constitution. (Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): We have always followed.... 
(Interruptions) Kindly listen to me. 
(Interruptions) Let me deal with one point of 
order, first. (Interruptions) We have always 
followed the rich tradition that we shall not 
name any State here. If the State is mentioned 
there, that portion will be deleted from the 
submission. (Interruptions)… 



285   Special [24 JULY, 1998] Mentions    286 

 

SHRI GURUDAS DAS GUPTA: What is 
this. Sir? (Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Dr. Biplab Dasgupta, please. 
(Interruptions) 

SHRI N.K.P. SALVE: On a point of order. 
Sir. (Interruption) 

THE VICE-CHAIRMAN (SHRI 
ADHIK SHIRODKAR): Please, let me 
hear his point of order. (Interruptions) 

Kindly take your seats. I have made it 
very clear when I said ........... (Interruptions) 

SHRI GURUDAS DAS GUPTA: Sir, on a 
point of order. (Interruptions) Sir, the hon. 
Chairman had allowed the issue to be raised. 
(Interruptions) 

THE VICE-CHAIRMAN SHRl ADHIK 
SHIRODKAR): I would not permit any other 
Member whose name is not there. The next 
name before me is Dr. Biplab Dasgupta's. 

SHRI N.K.P. SALVE (Maharastra): Sir, on 
a point of order (Interruptions) 

D�. ���� �� ��� �xह�$�(�)l��): �-2 @	��� �� 
��� ह� �ह� ह%, �@ ह� !��� �� �� !�� ����� 
�)�� ���� ह%, �@ �ह�� ह4, �� �ह �w oT0� �� 
����� ह%, �ह �-2 @	��� �� -2�2 �"���2 ह%; �-2 
@	��� �� @�� ��� �� -2�2 �"���2 ह% +� �@ 
�O.��. �� @�� ��� �� �4y� ��0��2 �� �"���2 
ह%;.....('����)... 

SHRI M. VENKAIAH NAIDU 
(Karnataka): Whenever the name of West 
Bengal is taken, our friends on that side 
protest over it. (Interruptions) 

SHRI GURUDAS GUPTA: Sir. I said that 
the newspaper was taken over by the 
Government. (Interruptions) 

THE VICE- CHAIRMAN (SHRI ADHIK 
SHIRODKAR): If you had taken the name of 
the State, by adversely criticising it, it will be 
deleted. If you have not, it will remain. 
(Interruptions) 

SHRI GURUDAS DAS GUPTA: The hon. 
Chairman had allowed the issue of teke-over 
of Jan Morcha to be raised. 

When I talk about the take-over of the 
newspaper, I have to say as to who has taken 
it over. (Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Let me hear the point of 
order of Mr. Salve. (Interruptions) I am 
incapable of hearing more than one person. 
That is my difficulty. (Interruptions) 

SHRI N.K.P. SALVE: My point of order is 
this. It is a question of violation of the 
Constitutional right. The question of the 
freedom of the press is involved. Sir, may I 
respectfully ask of you, very respectfully ask 
of you, as to under which rule you gave your 
ruling? When you give a ruling, it binds the 
whole House. But Sir, it restricts, it impinges 
on our rights and privileges. May I know, 
under which rule you had directed that he 
should not take the name of the State? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): You tell me the rule under 
which you are permitted and I will give the 
ruling. 

SHRI JANARDHANA POOJARY 
(Karnataka): Rule 258. 

SHRI N.K.P. SALVE: Sir, I am told you 
are a lawyer. Can you prove the negative?.. 
.(/memiptions)... 

TEH VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Please. 

SHRI JANARDHANA POOJARY: Is 
taking the name of a State unparliamentary? 
.... (Interruptions).... 

SHRI N.K.P. SALVE: My constitutional 
right permits me. ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Mr. Salve, I think th^t it is an 
elementary principle that if you feel that some 
rule is being violated, you have to point it out. 
The Chair is not supposed to prove the 
negative. So, kindly point out under which 
rule it is permitted. Therefore, I have given 
my ruling subject to "if". So, let us see. 
According to Mr. Das Gupta, he has not made 
any adverse comments. 
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Now, let us hear Dr. Biplab Dasgupta. 

SHRI N.K.P. SALVE: Sir, I am on a point 
of order. We are not permitted within the 
postulates of the rules to take the name of the 
State. Is that your ruling? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): My ruling is that if there is 
an adverse comment about any State, that 
cannot go on record. 

SHRI ISH DUTT YADAV: It is our 
constitutional right. 

D�. ���� �� ��� �xह�$�> 3��� �ह�	 ����2 
����, �����%� ��ह@ �� ��60  <���� ����2 ���� 
��,�� <��� �� �हU)� T��� �� ��� ह%, 5U��� �ह 
-2�2 �"�%�2 ह% +� -2�2 �"�%�2 ��  @��� �� ह� �ह�	 
@�� �ह$ ����; ������� ��ह@ �� `�� ह� <��� 
f�T�2 ���� ��,�� �� 5�@�� ��  2��W� �� 
@�� �ह�	 &�;....('����)... 

It is a matter of freedom of expression. 
...(In terruptiotts) 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Will you kindly take your 
seats? 

D�. ���� �� ��� �xह�$�> v�T� 36 ���.%1� 
�� @�� �ह� �? , <���� !���  2��W� �� 
��� !`�; �� �ह �ह�� �� !� 5�@�� ��� �� 
��0��2 �� @�� �ह$ ����, ��0��2 �� <���� 
!��� 2��W� �� ����, ह ��0��2 ��  )@� �� 
3 ���, �� �@ @��� -2�2 �"�%�2 ह% +� �� ���� �ह�	 
�T-�ª �ह$ ह��� ���ह�;.....('����)... 

We do not discuss the State subjects 
here...(Interruptions) 

SHRI GURUDAS DAS GUPTA: May I 
submit. Sir? One minute friease. 
...(Interruptions)... 

�� ����1 =�ह(!k� .)�1): �ह�	 �� 
�������
 �� 3��)� �� @�� ह%, �4 3���  ��& हO	 
.....('����)... ����� 5�� <� ��ह �� 
5	������	 !`�? ���	;.....('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Mr. Sibal, I will hear you 
wkh reverence. ...(IntetTuptioas)... 

SHRI GURUDAS DAS GUPTA: The 
notice has been accepted by the hon. 
Chairman. It says, "Takeover, of JAN 
MORCHA." 

The point is that the "JAN MORCHA" is a 
newspaper. It has beea taken over. Who has 
taken it over? The court has not taken it over. 
The Central Government has not taken it 
over. ... .(Interruptions).... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): So, you believe in God. 
...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: It is the 
U.P. Government which has taken it over. 
...(Interruptions)... 

This can always be talked of. This is the 
Council of States. 
 

�� ����1 =�ह> !��*�Q�J �ह�)�, ह��� �� 
����T ���� �� �ह� ह%; f�� �� b �ह$ ह�3 ह%; 
�����D �� ��d� ����� �� �ह$ ���� ह%; 
.......('����)...��d� ����� ��  5 �� �����D 
�������
 �ह$ ह%;......('����)... 

SHRI GURUDAS DAS GUPTA: Sir, what 
is this? ...(Interruptions.).. My short point is 
that we are discussing about the takeover of 
the newspaper in a particular State of the 
country. ... (Interruptions)... 

Sir, what is this? 

My point is that the takeover of the 
newspaper has been done by the State 
Government. How can we refer to it in a 
vacuum? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Mr. Das Gupta, you made a 
statement ... .(Interruptkms).... 

SHRI GURUDAS DAS GUPTA: Is there 
anything wrong in H? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): If k it not wrong, nothing is 
wrong. But, if it cacts aspersions on the State 
Govenmeat going beyond the scope of the  
Mention 
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SHRI GURUDAS DAS GUPTA: Where 

have we gone wrong? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): We will find it out. 

SHRI KAPIL SIBAL (BIHAR): I want to 
clarify the legal position and our right to 
freedom of speech as Members of this august 
House. 

I invite your attention to article 105 of the 
Constitution. It says: 

"Subject to the provisions of this 
Constitution and to the rules and 
standing orders regulating the procedure 
of Parliament, there shall be freedom of 
speech in Parliament." Therefore, Sir, 
there are only two inhibitions to our 
right to freedom of speech. One, the 
Constitution itself. Where the 
Constitution does not permit us to speak 
in' this House about the conduct of a 
person, we cannot speak. Two, the rules 
of procedure. If there is a prohibition in 
the rules of procedure, that you cannot 
talk about a, b, c and d, then only is our 
freedom of speech curtailed. That, Sir, is 
the legal position. The question to be 
asked is not which rule permits you to 
speak about the State, but the question 
to be asked is which rule prohibits you 
to speak about the subject. Therefore, 
Sir, with great respect... 

SHRI NARENDRA MOHAN: Sir, there is 
an established convention in the 
House...(/nterrupf/ons) 

SHRI KAPIL SIBAL: May I continue. Sir? 
The hon. Member has very rightly put the 
question. The core issue before the House 
today is the conduct -of a particular authority 
in taking over a particular newspaper. That is 
the core issue. Unless we are able to discuss 
the conduct of that authority, how will we 
inform the people outside this House as to 
what has happened? That is the essence of 
freedom of speech. If we are not permitted to 
discuss this issue in the 

House, such a ruling. Sir, in fact, feurtails the 
freedom of speech of this entire House. And I 
want to put it on record. 

SHRI M. VENKAIAH . NAIDU 
(Karnataka): Sir, I am on a point of order. The 
Special Mention, as the Chair has also 
ruled...(Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Pleasp, let him complete. 

SHRI M. VENKAIAH NAIDU: Sir, we 
had the patience to hear other senior 
Members. They also should have the patience 
to hear us. 

Sir, on the Special Mention, as ruled by the 
Chairman earlier and by you youself also, the 
Member, who had given the notice, made a 
detailed submission. 

Subsequently, the Chair, ruled all other 
Members can say that they are associating 
themselves with the issue raised by another 
hon. Member. This was the ruling. Shri 
Gurudas Das Gupta is associating himself 
with the Special Mention made by Madam. If 
that is the case, he can associate himself, as 
you have rightly said, but he is going to the 
extent of making serious allegations, including 
regimentation, against a popularly elected 
Government of Uttar Pradesh. Sir," time and 
again in this House, there are precedents 
where certain remarks were made against 
State Governments. There are instances where 
Mr. Gurudas Das Gupta and'even other 
Members from the Left also protested and the 
Chairman and the person, whoever was in the 
Chair, always advised the Members not to 
tak? the names of those States and not to make 
defamatory charges. 

SHRI KAPIL SIBAL: That cannot be the 
procedure. 

D�. ���� �� ��� �xह�$�> ��, 3� ��@ह 
���� ��ह@ �� �� �ह ��� !`��� @	��� 
)��1�, �� ���2�T ���� �� ; �ह-��L��� ��1	T 
+� 5��� 
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�� �Z�� ������ �� �-2 @	��� �� �@ !��� ����� 
�ह� &� �� !� �� ह��� ���� �%��ह �%��ह; 
<���T�2�� ������ �� !��� HlT 3!2 �� �)��; 

He said that that was a State subject, don't 
bring in that State subject. (Inerruptions) 

Please let me complete. I have not yet 
finished. You can speak after that. 

THE VICE-CHAIRMAN (SHRI 
APHIK SHIRODKAR): Dr. Dasgupta, 
kindly take your seat. ' 

D�. ���� �� ��� �xह�$�> )��, �� �� )��, �� @7� 
ह� �ह$ ����; ...('����)... ��"@� ��ह@ �� 
3�� ��  v�T� +� ���.�1	� �� @�� �� ह%; <� 
ह�!� �� �O�������� �� ���� ह�3 ह% �� �� -2�2 
�"���2 ह,�� +� -2�2 �"���2 �� +� �ह @�� *� 
�	 -2��O1� �� *�, 5�� -2�2 �"���2 �� *� ह� 
�T-�� ���� 1�j �� )� ��if we can go on 

discussing. 

 

��n� ��? f���� �ह$, 3� �� ��)� �� �ह�	 �� 
-2�2 �"���2 �T-�� ���� ����� ...('����)...  
Kindly listen tp rne. - 3� ��@ह �@ �����%� �� 
<��� �T��2 ���� only on this point- and he 

ruled it out. It is on record �ह -2�2 �"���2 ह% 
+� ह�	 �� ��� ����, %-2 @	��� �� "3� �ह�	 ��� 
�� ���� +� !��� !��� �� ह2� �)��" There 

cannot be double standards. ह�	 �� `�� &� ह�	 
`�� �ह$ ह%; 

SHRI KAPIL SIBAL: Sir, I am on a point 
of order. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): No. You have already 
spoken, Mr. Sibal. 

SHRl KAPIL SIBAL: Sir, I am entitled to 
raise a point of order under Rule 239. 

SHRI GURUDAS DAS GUPTA: Sir, can 
he read out thfe order of the Chairman? The 
Chairmaj has given permission on the note. 
The note says: Take-over of Jana Morcha 
Hindi daily by U.P. Government. Sir, I submit 
it to you. Kindly read it out. 

THE-VICE-CHAIRMAN (SHRI 
ADHIK SHIRODKAR): Unfortunately, 
I can't read this paper. Perhaps, only 
doctors can read this 
handwriting...(Interruptions)... As far as the 
State subjects are concerned, we will not 
discuss them here. We have been following a 
correct convention. Today, it was against that, 
the same ruling was given by the hon. 
Chairman and I am only following that fully. 
Now, that subject is over. Dr. Gupta, please 
continue. 

DR. BIPLAB DASGUPTA (West 
^Bengal): There is a confusion on this. Firstly, I 
want to speak on this point o£ order. This has 
created confusion on this issue. Tliere are two 
distinct issues which have been confused. One 
is: what are the subjects related to the States 
which we can disci5ss here. That is one aspect. 
The other is whether the State can be named 
here. There are two different issues. As far as 
the subjects to be discussed here are concerned, 
there has been a convention in the House, the 
subjects which are under the jurisdiction of the 
State, generally speaking, we don't discuss 
unless they refer to certain critical national 
issues like women, like Scheduled Castes and 
Scheduled Tribes, like minorities, maybe 
freedom of expression. These are some of the 
issues which can be discussed here. Otherwise, 
normally we don't discuss issues relating to the 
State. That is one. 

The other issue is whether we can 
name the States. How can we function in 
the Council of States without referring to 
the names of the States? Whatever 
incident we mention, whatever we speak, 
whatever we debate, will certainly have 
some connection with some State. How 
can we discuss an incident without 
mentioning a State? If you allow the 
ruling to continue, then, the whole 
Council of States must be spruced down. 
It cannot be discussed. 

...(Interruptions)... 
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SHRI M. VENKAIAH NAIDU: The State 

subject cannot be discussed. ... 
(Interruptions)... 

Dr. BIPLAB DASGUPTA:...Why is 
he interrupting me? 
..(Interruptions)...Why is he interrupting 
me?...(Interruptions)...Why is he interrupting 
me. ...(Interruptions)... What is this? 
..(Interruptions)... What is this? Why is he 
interrupting me?... {interruptions)...Why is he 
interrupting me? What is this? 
..(Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Dr. Gupta, I have heard you. 
I have heard the distinction. If your 
association is likely to be less than your 
explanation, it might land in difficulty. ... 
(Interruptions):.. 

DR. BIPLAB DASGUPTA: I have not yet 
finished. What I am saying is that when Prof. 
Malhotra was speaking, I was standing. Mr. 
Vice-Chairman, identified me and promised 
me that he would call my name. He asked me 
to sit down. I sat down. When I have listened 
to the speeches of many Members, without 
interrutions, why should there be any 
interruption when I am speaking? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Please proceed with your 
Point...(Interruptions)... 

DR. BIPLAB DASGUPTA: First, please 
allow me to finish. The second part of your 
ruling was that the name of the State cannot 
be mentioned adversely. I will give you an 
example. In this House, there was a 
discussion. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): If it is a State subject, the 
name of any State cannot be mentioned 
adversely. If it is a national subject, you can 
do it. ...(Interruptions)... 

DR. BIPLAB DASGUPTA: This is 
freedom of speech. 
..(Interruptions)...How can you deny this?..; 
(Interruptions)... 

THE VICE-CHAIRMAN (Shri Adhik 
ShJrodkar): Mr. Gupta, my ruling stands. Will 
you kindly stick to your association? 
...(Interruptions).-.I will not hear anything. 
No, no, no please speak about your 
associating with the Special Mention.. 
..(/merrapftonj)...Please take your seats. We 
have already "spent 21 minutes on this 
subject. We have got many Special Mentions. 

�� @����� /��: ������ �ह�)�, �ह ��1�� 
�"���2 ह%; @�?� ह��� ��o����2 ����<2�� �� 
*��� ����� �� @ह�� @7� 1��� ह%, *��� ����� 
<��� 1��� ह�lT� ह%; ...('����)... 

DR. BIPLAB DASGUPTA: I will be 
constrained to go and talk to the Chairman on 
tliis ruling. It is a very important ruling. We 
cannot function under this ruling. ' 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): We are not discussing about 
W...(Interruptions)... 

DR. BIPLAB DASGUPTA: I am very 
sorry to say that we have to challenge the 
ruling. I will go to the Chairman... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Please do it. Please do it. 
Please do it. Please do it. 1 will be happy, if I 
am held wrong...(Interruptions)...Don't worry. 

�� ��� /�� @{��� (���-&��): �ह ��� ���1� 
ह� �ह� ह%, ह�� ��n �� �ह$ 3 �ह� ...('����)... 

SHRI V. KISHORE CHANDRA S. DEO 
(Andhra Pradesh): Sir, I am on a point of 
order. 

SHRI JANARDHANA POOJARY: Mr. 
Vice-Chairman, he is on a point of order. 
Please call him. (Interruptions). What is 
happening here? 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Yes, Mr. Deo. 
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SHRI V. KISHORE CHANDRA S. DEO: 

Sir, are we going to be guided by some 
decorum or by lung power? I consider I do not 
have that kind of lung power. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): I share your anxiety. Please 
proceed. 

SHRI V. KISHORE CHANDRA S. DEO: I 
am on a point of order on a very, very vital 
issue which concerns the functioning of this 
House. If I have heard you right in the midst of 
the din that occurred, you have said that one 
cannot make any adverse remark on a State 
Government. Sir, a State subject is something 
and a State Government is something else. 
Almost every day, every other day, we discuss 
several States with regard to many subjects. As 
you are aware, we have got something called 
the Concurrent List in our Constitution. In the 
Concurrent List, the Central Government is 
involved along with State Governments in 
several ministries and departments which carry 
on various functions. And if you ^re going to 
prevent us from naming a State, who will 
decide what is adverse and what is not 
adverse? 

PROF. VIJAY KUMAR MAL-HOTRA: 
Only State subjects. 

SHRI V. KISHORE CHANDRA S. DEO: 
That is not what he has said. He has not said 
'State subject'. He has said 'State'. 
(Interruptions). Please listen to me. He has 
said 'adverse remarks on a State'. Who will 
decide which remark is adverse or not 
adverse? We raise some issue over here 
regarding a State only when something wrong 
happens over there. And this is the Council of 
States. This is the House which concerns the 
States. And if we cannot make references to 
anything wrong that a State Government does, 
if that is going to be considered adverse, what 
is the whole fun of calling this House the 
Council of States       and       having       
discussions? 

(Interruptions). It will be like shutting out all 
kinds of discussions in this House. 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Thank you. Now, let us put an 
end to this controversy. I have given a ruling. 
It is binding on you. If you feel that you are 
aggrieved, you cannot protest by telling me 
anything about it. You do it in any other 
manner that is permissible. This is not 
permissible. We have our own things. The 
Chairman's rulings are binding in nature. The 
Chairman's rulings cannot be questioned or 
criticised. To protest against the ruling of the 
Chairman is contempt of the House. I think we 
will put an end to that controversy. Dr. Biplab 
Dasgupta. Kindly proceed with your 
association. (Interruptions). 

�� ��� ��/� (�@ह��): ��, <��� 3����� �ह$ 
ह%, ���X��� ��  ��� �ह� �� �ह� ह% ...('����)... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): I will not hear anybody 
except Dr. Dasgupta on his association. 

DR. BIPLAB DASGUPTA: The 
cooperative we are dealing with is a very 
unique cooperative. It is unique in the sense 
that (1) it is a self-sufficient cooperative which 
does not depend upon any Government grant; 
(2) it is a cooperative run by workers; (3) I am 
very surprised to see that it is running a 
newspaper which is very extraodinary, very 
unusual. I also find that it has a rich heritage. 
A number of people are involved. Dr. Zakir 
Hussain, who was once the President of India, 
Mr. V. K. R. V. Rao and Acharya Narendra 
Dev are all outstanding persons. They had 
been behind the formation of this cooperative. 
This cooperative has been taken over. 

Now,' what could be the reason for taking 
over the, cooperative and the press? The only 
reason I can think of is that from the press 
views are emanating which are in contrast 
with the views of 
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the ruling party in that State. In order to 
stifle that Opposition, in order to stifle 
the voice of dissent, this particular 
measure has been taken to close down 
the cooperative. It is very unfortunate 
that this has happened. I also notice that 
27,000 cooperatives have been closed 
down there. In the Directive Principles, 
we want to encourage the formation of 
cooperative, the formation of panchayats. 
But here is a State Government which is 
going against the Indian Constitution by 
not allowing decentralisation to take 
place, by not allowing democracy to ..............  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Thank you. Dr. Dasgupta. 

DR. BIPLAB DASGUPTA: It is 
unfortunate... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR) Please conclude, Mr. 
Dasgupta. 

DR. BIPLAB DASGUPTA: It should be 
taken up....(Interruptions). It should be 
communicated to the State Government. 
 �� @����� /��: !��*�Q�J �ह�)�, �4 5��� 
3��� ���0�� �� ��  ��& �	@P ���� हO	; !Uह,�� 
@ह�� ह� �हR�OE0 ��g� !`��� ह%; �ह �� 27 ह��� 
��o����2 ����<2�� ह% Jan Morcha is also a 

cooperative society K-&�� �ह ह% �� 27 ह��� 
��3����2 ����<2�� ��, �O	�� 5� ��� ह�	 �� 
�����)� ��2� ��	\�� ��2� +� 5U� ��  ��� @%̀ �  &� 
<���� ह�	 �� �ह �������� 3 �� �� -2�� ���� 
��� ह%; <��� ��	� ��� �� y� &�; !� ��	� ��� ��  
2�0 �� 5���� घ2��� ��� ��� �� 2�0 �� �)�� 
��� ह%; <���  @��� �� �ह �ह� ��� ह% ��, �� ���� 
�ह$ ����� ह4 <� 3 �� �� ह�	 �� .1��� �� 
����Ks �� �? ह%; ���� ����� �� 5� ��� *� 
����� ��  ��� ह%; 5�� ��? ��3����2 ����?2� 
�ह�� ह%, 5	T� ����<2� ��2 �� ह���� ���� 
���<� �� !���  ��� *� ���-y�� �� ह� <���1� 
3�6�� 5��<	2 ���� �7�� ह%; ��3����2 
����<2� <� �w2 v� �� 5��� 3� ह <���1� 
��� ��; 5@ !Uह,�� ��	� ��� �� ��ह �� ��� ��� 
�� 2�0 �� �)�� ह%; ... 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Are you associating or are 
you making a speech? You have 
already^xceed'ed two minutes. 

�� @����� /��: �� ��& ह� !Uह,�� !� �� 
.1��� @%`� �)�� ह%, ��? �>�� �ह$ �)�� ��� ह%, 
T���S� �� �� ह�	 �� �O�� �����  �� हR�� �� �? ह% 
+� �O�� .��� ह% �� 5��� �����  �� 5��� ��@ ��  
���, ��...; @����)� ह�	 �� ���, �� <� �� 
-2�2��2 �)�� ह% �� 5��� ��@ �� ���, �� <� 
��3����2 ����<2�� �� @%̀ ��� �����; 
...('����)... 

�� ��;A ��ह: ��, ...('����)... 

(�� @��� ����B�� 2	�)�j�[): &4��O ��-2� 
)�� ...('����)... ��-2� )�� &4��O 
...('����)... 

�� @����� /��: 73� +� 74� 5�4T��2 ��  
�ह� ...('����)... ��	-2��O1� �� .��<T �� 
�ह� ह4 �T-��Uy���<��1�; �	����� ���, 
L�O������2�� ...('����)... ��	-2��O1� �� �T-
��y��<��1� �� ���11 ह� �ह� ह%, <� @�� �� 
���11 ह� �ह� ह%;  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Next is Shrimati Veena 
Verma. There is nobody to associate on this 
and I will not permit anybody else. 

 

SHRI KHAN GHUFRAN ZAHIDI (Uttar 
Pradesh): Sir, I have not been given an 
opportunity to associate myself with the earlier 
Special Mention.' �4�� �ह�� �/� �� ������2 
���� ��  ��� ���)� ���� &� +� 3��� �ह� &� �� 
�@ � @�� ���� �� 3� ��-�� ���2 �@�� )� )���;  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): That is over. We have taken 
up a new Special Mention. (Interruptions) I 
don't mind sitting up to eight o' clock. We are 
going to discuss the Special'Mentions only up 
to 2.30 P.M. After 2.30 P.M. we are going to 
take up the Private Members' Business. We 
will have to sit after five o' clock. Take your 
own dedsion. I don't mind. 
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�� �� .�d�� ���ह/�: ��, 5	�� �� @ह�� 
�हR�OE0 ����� ह% +� 3��� 5Kz���� ह% !� 
���� �� �� 3� �� ���2 5��� @�� �ह�� �� 
<���� )� )�;  

�� ����� 	�+�� (�j� D/��): ��, <��� ��� *� 
������2 ���� ��, �� ��� ���;  

THE VICE-CHAIRMAN: That subject is 
over. Mr. Zahidi, you will be deemed to have 
associated. It will go on record. 

Women's  Unemployment and  demand for   

opening   of   Women   Employment 

Exchange in the Country 

���!� ��"� ��# (�Q� .)�1):  U��); 
!��*�Q�J �ह�)�; @7� 56��� �� @�� ह% �� �@ 
ह� ���� �� @�� ���� ह4, �)� �� ���� ��ह�� ह4 
�� !���  ��� ��� @ह�� �� ह��� ह% ���� ��� 
�)-��) �� ह� ��� ���� ह%; 3� �� @ह�� 
�हR�OE0 ��g� �� �)� ��  ��Q�� �� �4 ����� �� 
Q��� �)���� ��ह�� हO	 +� 5��� ��	� ���� ��ह�� 
हO	 �� )�1 �� ��ह��W	 �� @��������� �� �	z�� 
@ह�� @7� �	z�� �� @Z �ह� ह%; @��$ �)� �R� ह��� 
�� ह% +� <����$ �)� 1�j ह� �ह� ह%; <� )� /[ 
�� 3�JE ��  ��� �� ���� �0 +� ��ह@ ��  3 �� 
�� ��� ��� �ह$ ���� �����? <��� �� ��� 
����� ��ह�� 3�JE � ��� �� ह� ��� )�� ����  
ह4 +� �� b f�� ���� �� ��� ह% �� �@ �� b T	T� ��  
��� �� ह� ��  ����, ��  ��� �� ����� ��  .��� ��  
�	�� � ��� �ह� ह4 �� �ह �	�� � )��� ह4 �� )�1 �� 
���O� �� ��� �R� ह� �ह� ह% �� 5	��� ��	�� �� �ह� 
ह%; 5�: �4 �� +� �	*�� ��g� �� W� Q��� �)���� 
��ह�� हO	; 5@ ��ह��W	 �� .����� R ������ 
�>����, �� +� 5U� ��ह, �� )�1 ��  ���� �� 
������ ��  3 �� �� ह��� ���ह� ����� �� � 5��� 
���)�� )� ��� ; <���  ��� @ह�� �j�� ह% �� !��� 
*� ���J� ह��� ���ह�;  

������ !��*�Q�J �ह�)�, �4 3��� <� W� 
*� Q��� �)���� ��ह�� हO	 �� ��ह�� ������ �� 
�	z�� �� ��ह�� @�������� �� �	z�� ��  <� )�1 �� 
��? 3	�7� �ह$ ����� ह4; ह� �@ 5��� �E�� �« 
)� ह��� �� ���� �� �ह� ह4 �� !��� <��� *� �� 
�हR�OE0 �@U)� @���� ���� ���ह� �� )�1 �� ��ह��  
 

@�������, �� �	z�� ����� ह%? ����>� �� �T\� 
.�N� �Z�-���� ��ह�� @�������, �� �	z�� ����� 
ह%? 

�ह )���� �� 3�� ह% �� @Z�� �1J�, ���O�� +� 
.���-.��� �� ��ह��W	 �� ����� ���� ��  ��� 
....(��� �� घ	2�)..... 

THE VICE-CHAIRMAN (SHRI 
ADHIK SHIRODKAR): I can't help it. 
You have gone to the fourth minute. 
Please conclude. ...(interruption)... Please 
conclude.  

���!� ��"� ��#: ��, �4 @ह�� �L@� �ह$ @��O	��;  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): The time-limit allotted by the 
Chairperson is three minutes. 

���!� ��"� ��#: ��, �4�� �ह� 56��� .�2 
���� &� �� �@ ह� ���� �� @�� ���� ह4 "�� 
!���  ��� �)� �� @ह�� �� ��� ह��� ह%;" 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): I can't help it. It is the ruling 
of the Chairman. He has decided three 
minutes. I am helpless. 
���!� ��"� ��#: ��, �4 @���� ��  ��� ��� �)� 

�� <	���� �� �ह� हO	; ��, �4 3��� Q��� ]� 
�	
��� �� �X/� ����20 1996-97 �� W� �)���� 
��ह�� हO	; <��� &�7� �� 3	�7� ����� ह4; 1995 ��  
5	� �� ������ ���D��, �� ����� ��ह��W	 ��  
��� ���-2T0 &�, !��� �	z�� 80.20 ��� &�; 
1996 �� �ह �	z�� 83.89 ��� ह� �? +� ������ 
��60  33 ह��� �� ����; 

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Please conclude. I am 
helpless. 

���!� ��"� ��#: ��, �4 �� ���2 �� ���N� 
���� हO	; d��) �L@� �ह$ @��O	��;  

THE VICE-CHAIRMAN (SHRI ADHIK 
SHIRODKAR): Don't exceed one minute. 

���!� ��"� ��#: ���� �ह �ह�� ह% �� �� ��@� 
���� ह% !��� ��ह��W	 �� &�7� ������ �j� 
����� ��� ह%, <��� �j� @Zk�� ह�? ह%; ����� 
�Z�-���� ��ह��W	, �T\� .�N� ��ह��W	 �� @ह�� 


